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CENTRAL ADMINISTRATIVE TRIBUNAL

A LLAHABAD BENCH

Original Application No. 27C of 1987

Mallan Masih e e
Versus

Union of India and Others fi

Hon 'ble #r., Justice U.C. Srivastava, V.C,.
Hon 'ble Mr. K, bayye, Member(A)
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The applicantiwes appointed in the Northern Reilway |
in the month of January 16, 1986 in Artisan Category as J
Fitter Gr. C, Vide letter dates 1C.7.1985 of the Railvay

Board reclessified the artisan staff in Reilways to grént

v e

relief to unskilled, semi-skilled apa skilled categories .,
By the same order it was also decided that the pay of recla-
Ssified staff will be done with effect from 1.1.84 and
current payment from 1.7.1985. The reclassified staff wes
also entitled to lumpsum arrear from 1.1.84 to, 30.6.35

and skilled staff was given the arrear of h.#CD/; for imple~ %

nenggtion of reclassification the skilled staff vas to be

Subjected to trade test to be upgraded from skilled to highly;

skilled or from highly skilled grade II. to highly skilled

Y
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grade T énd the Railway .«dministration @llotted the appro-

pridte Trade Test syllabess., The dpplicent was not vllovwed
to eppear in the Trade Test, According to him his juniors

wire allowed to appear,

2. . The épplicant filed representstion against the same

énd he was infommed vide letter dated 23.6.86 thet he rﬂfusqg;f

to move out on transfer for one year promotion and also

Gbﬁtd#éﬁﬁéf%-

h'.

f i
k i
3

b |



e ——— . e e =i Frm i = - el e LS e S e i n - - ———
3 i T

-
-
po
&n
-

I=
reverted and so he caennot claim the benefit of 6 months !
working. He made énother representetion pertaining to it and%
i

he adpproached this Tribunal, :

-

3% The representation of the applicent was daci‘ed by

the rasionLents vide letter dated 3.2.1987 and mem&ff}jfj

that the epplicant has a right to be considersd ﬁﬁﬁgj;;fj}“kli

i

nd the respondent is duly bound to take Trade test of the
applicent and in case the applicant qualifies in the test,

responsent hes to reclassify the applicant in pronoted grade

of m.330-4EL{Highu; skilled grade II on the basis of seniority

and to put the appliceant in proper place. The applicant

infact started as a Khalasi. While working as Khalasi he wes |
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given &an opportunity to work és S 5. Fitter on 6 .10,78 but
the applicaent refused to join S.S5. Fitter in the graee of
s ,210=290., ' It was provided in the letter dated 11 .4.79
that the staff promoted during the period for one year
will renk senior to the said category and accordingly the
staff who were pranoted became senior to him én& in view of
the seniority position all these persons except him were
promoted in the grede of [3.330~-48C after having trade test
and qualified for the promotion. The ﬂppiicant being

the junior most vés not called for., It appesars that out of
6 persons the applicent has refused the promotion and

rest five of them were promoted., Years have been passed,
the turn of the appliceént must have come and if the
applicsent could not have been taken it within a period

of one year, his cese R4y NOw be considered énd he
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be entitled,
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